TAH U IfRBRT “Udh-Had A » <ArYIe Has Al
IN THE INCOME TAX APPELLATE TRIBUNAL
“SMC” BENCH, MUMBAI

A ot B eraeeft, = ae=g ud

AT 4 TS $HR 3Uard ol 96 & JHe |
BEFORE HON’BLE SHRI VIKAS AWASTHY, JM AND

HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
(Hearing through Video Conferencing Mode)

OB 9./ 1.T.A. No.7911/Mum/2019
(ﬁ‘il'h'UTa'Bf/Assessment Year: 2008-09)

Ganesh B. Pokhriyal ACIT -Circle-3,Kalyan
Flat No.306, 3" Floor Cypress Building | §9H/ | 2" Floor, Rani Mansion
Vasant Valley, Khadakpada Vs. | Murbad Road
Kalyan, Dist. Thane-421 301 Kalyan-421 301
RTGAEY. /S 33 31RY./PAN/GIR No. ABBPP-0254-F
(d0 tﬂFIT’LFf/AppeIIant) ‘ : ‘ oadt/ Respondent)
S RISIEASIRS ] Appellant by ; Withdrawal letter Dt. 24/05/2021
WWM/Respondent by ; Shri Sanjay J. Sethi-Ld. DR
JIae®IdRIG/Date of Hearing .| 08/06/2021
HIYUMDH ARG /Date of Pronouncement : 08/06/2021
3GA/ORDER

Manoj Kumar Aggarwal (Accountant Member): -

1. The registry placed on record assessee’s letter dated 24/05/2021
wherein it has been submitted that the assessee has already opted for
settlement of dispute for the year under Direct Tax Vivad Se Vishwas
Scheme (VVS Scheme), 2020 and filed Form No.4. Accordingly, the



assessee seek withdrawal of the appeal which was not objected to by Ld.
DR.

2. In view of foregoing, the assessee’s appeal stand dismissed as

withdrawn.
Order pronounced on 08" June, 2021.
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